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| IN THE CENTRAL ADMINISTRATIVE TRISUNAL : HYDERABAD BENCH

AT HYDERABAD

B.AR, 6394/94, gt, of Decision : 22,6,94,.

amt, P. Nagamani .+ Applicant,

\Us

1. Superintendent of Post OfFfices,
Anantapur Oistrict,

2, The Post Master General,

A.P. SouthrTn Region,
Kurnool <527 . .s Aespondents,

Counsel for the Applicant : Mr, Krishna Devan

Counsel for the Respondents : Mr, N,R. Devarail, Sr.CGSC.

CORAM:

THE HON'BLE SHRI .JUSTICE V.NEELADRI RO : VICE CHAIRMAN

THE HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN,) -
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D.A.No.f;94/94. - ‘ Date: 1+ b ) k?? W o<

JUDGMENT
X as per Hon'ble Sri R.Rangarajan, Member(Administrative) X
 Heard Sri Krishna Devan, learned Counsel for the
applicant and Sri N.R.Devaraj, lesrned Standing Counsel

for respondents,

2. In this application dt. 7.6.1994 filed under sec.19

of the Administrative Tribunals Act, 1985, the applicant who
was a Reserved Trained Pool Postal Assistant (R.T.P.P.A.)
(S.D.C.) in Hindupur Division, prayed for a declaration that

he is entitled for grant of Productivity Linked Bonus at the
rates applicable to regular Postal Agsistants between the
periocd from 7.9.1984 to 20,.9.1989 and for a further direction
to pay the arrears of bonus to which the applicant is '
eligible within three months from the date of receipt of this

order,

3. The applicant herein joined as R.T.P.P.A.(S.D.C.)
on 7.9.1984 and served in that capacity till 20,9,1989, He
states that he was selected after tough competition and
performed thé duties quantitatively and quélitagively the same
worﬁzas that of regular Postal Assistants Qhen@ver he was
engaged intermitiently against fﬁe vacancies éf_regular
Postal Assistants, hﬁ? denying him the benefit éf Produ-
gyivity_;;nked bonus during the period ffém 19§4,to 1989
when helerked as R.,T.P.P.A., allowed By tﬁeln.é,, Department
of Posts by letter dt. 5.10.1988, he has been subjected to
hostileAdiscrimination in vioclation of Articles f;}14 & 16
of theConstitution. Hence, this 0.A, has been filed with

the above prayer.
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4, Sri Krishna Devan, lzarned Counsel for the applicant
has drawn our attention to a Judgment pf the Ernakglam Bench
in 0.A.No.171/89 dt. 18.6,1990. The applicants therein
were' also similarly Situated as the applicant.ﬁeréin. The
0.A.N0.171/89 on the file of Ernakulam Bench was decided
based’ on the decision in O.A.holﬁi?/aé on the file of the
same Bench, The rakio ln thét jﬁ@gment was tha; ;o distin-
ction can be made between an R.T.P.worker and a Casual
Labourer in granting productivity linked bonus. It was

further held in that 0.A. that R.T.P. candidates like
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if they have put in 240 days of service each yesar ending
318t March for 3 years or more, It was further held in
that 0.A. that amount of Productivity Linked Bonus would
be based on their average monthly emoluments determinsd by

dividing the total emoluments for each accounting year of
eligibility ./by 12 and supject Lv vuies weeemo - .

from time to time.

5. © similar order was also passed by this Tribunal in

0.A.N0.458/94 dt. 28.4.1994 where the applicants were
similarly placeu w wiac wve -

—

As the applicant herein is in the same situation as applicants
in 0.A.No.171/69 decided by the Ernakulam Bench and in O.A.No.
458/@4 of this Bench, we see no reason in not extending the

same benefit to the applicant in this 0.A. also.

6. In the result this application is allowed with a
direction to the respondents to grant to the applicant the
same benefit as granted by theErnakulam Bench and this

Bench of the Tribunal in the aforestated cases, The above
direction should be complied within a period of 3 months from

the date of communication of this order.

7. The 0.A. is ordered accordingly at the admission

stage itself, ©No costs, \\
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